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Steps (o increase Cement allocation to
Orissa

6249, SHRI ARJUN SETHI: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Central Government are
aware of the acute shortage: of cement
in Orissa for implementing various cons-
truction works in the State;

<(b) if so, what steps Government are
taking to increase the cement allocation
10 Orissa keeping in view the. scarcity
of cement in that State; and

. (c) the details about the increase in
allocation of cement expected to be made
available for Orissa in 1982-83?

THE MINISTER OF INDUSTRY AND

STEEL. AND MINES (SHRI NARAYAN

DATT TIWARI): (a) There is a gen-
‘eral scarcity of cement in the country
including the State of Orissa. To this ex-
tent ‘possibility of some of the construc-
tion works being adversely affected can-
not be ruled out.

(b) Government are making every effort
to increase the availability of cementin
the country by way of better utilisation
of existing capacity, sanctioning new capa-
cities and allowing imports.

(¢) Quarterly allocation of cement to
the States including Orissa in 1982-83 will
be made in the context of the new policy
of partial de-control of cement recently
announced by Government. It is difficult
at this stage to indicate the exact quan-
tity of lewy cement that will be allocated
10 the § ate during the year 1982-83.

Industrial Scheme of Gujarat

6250. SHR1I NAVIN RAVANL Will
the Minister of INDUSTRY be pleased
10 state:

(a) whether there is any industrial
scheme of Gujarat pending with the Cen-
tral Government for approval;

(b) if so, since when and what are the
details thercof; and

(c) the position of each scheme relating
to approval or disapproval?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) to (c). 494 applica-
tions for the grant of industrial licences
for setting. up industries in Gujarat State
were received during the period from 1980 °
to 1982 (upto 23-3-1982). Qut of these,
166 were approved and letters of intent
issued, 213 were rejected, 36 were ciher-
wise disposed of and 79 are presently at
various stages of consideration.  These
pending applications rclate to industries
like Chemicals, Vanaspati, Cement, Drugs
and Pharmaceuticals, Sugar, Electronic
Equipments, etc.

Multinational Companies

6251. SHRI NAVIN RAVANI:
SHRI MOHAN LAL PATEL:

Will the Minister of INDUSTRY be
pleased to state:

(a) the .names of mulnational com-
panies functioning in India since 1 Janu-
ary, 1979;
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(b) the names of multinational com-

panies who have applied for expansion or
opening new industry during the last three
years; and

(c) the names of the companies who
get approval and the names of those com-
panies whose applications were rejected
and the reasons therefor?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) A statement showing
the names of FERA Companies currently
in operation in the country is laid on the
Table of the Hguse.

[Placed in Library. See No. LT—380Z|
82].

(b) and (c). 131 applications for the
grant of industrial licences were received
from FERA Companies during the years
1979, 1980 and 1981. Out of these, 42
applications were approved, 59, were re-
jected, 9 were otherwise disposed of and
21 are presently at various stages of con-
sideration. The details of letters of intent|
industrial licences issued to various appli-
canmts including FERA Companies  are
being published regularly in the “Monthly
Newsletter” brought out by the Indian
Investment Centre. Copies of this Publi-
cation are available in Parliament Library.

Applications were rejected mainly on
grounds of adequate capacity already hav-
ing been licensed, non-availability of raw
materials, locational constraints, iltems of
manufacture not open to FERA Com-
panies|/Large Industrial Houses registered
under the MRTP Act and other relevant
factors.
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Ad-hoc and Daily Wages Employees im
D.S.I.D.C.

6253. SHR1 R. N. RAKESH: Will the
Minister of INDUSTRY be pleased to
state:

(a) the number of employees calcgory-
wise working on daily wages and on ad-.
hoc basis in Delhi State Industrial Deve-
lopment Corporation and since when they
are working as such;

(b) whether Government propose to re-
gularise them as gesture of honouring the
new 20-Point programme of the Prime
Minister; and

(c) if not, the reasons therefor?

THE MINISTER OF INDUSTRY AND -
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) Number of em-
ployees working on daily wages and -
ad-hoc basis in Delhi  State. Industrial
Development Corporation is 82 and 2
respectively. The daily wages employees .





